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Dlaplaced Pmoiu in PnnuuiQiiila, 
Delhi

*^ 8. Shri D. C .  Shmrm mt WiU the Ministor of iUlMblUlatiM be pleased to refer to the reply given to |5ttrred Question No. 780 on the 6th August, 
1956 and State:

(a) the decision arrived at with regard to the time by which the residents of Purana Quila, Delhi, wiU be removed from the locality;
been and

letscr any tselected for their rehabilitation;
(c) if so, the total amount expected to be spent in this regard?
The Minuter of 

(Shri Mehr Ouuid Kh«iiiui)x (a) Nodecision has been taken yet.
(b) Not yet, but a site is under consideration.
(c) Does not arise.
Shri D* C. Sharma: May I know which of the sites are under considention, and how far they are from Purana Quila ?
Shri Mehr Ghsnd Kham nm t Thesite that has been suggested to us by  the affected persons is very near Purana Quila; it is situated in Jungpura.

Indian Trade Unions (Amendment) 
Act, 1947

*639. Shri Sadhan Guptax Will the Minister of Labour be pleased to sute whether the Indian Trade Unions (Amendment) Act, 1947 has been brou^ into force ?
The Deputy Miniater of Labour 

(Shri Abid Ali)t No.
Shri Sadhan Gupta: May 1 know whether the Government is aware that the practice of refusing recognition to genuine representative trade unions as w ^  as the unfair labour practices of fostering puppet unions and victimising members of genuine trade unions is very widespread, and under those circumstances whether they do not think it desirable to bring Uiis Act into operation at an early date ?
TheMinkterofLabonr(ShriI____

bhai Deeal)! As far as the question of unftir labour practices and victimisation is concerned, it IS open to victimised persons to oome to the Government and the question can be referred to an Industrial Tribunal fior dedsion. Even under the law as it was there, if there is a question of unfisir practices, it would have to go to the ooun. 
Since the passing of that law, the Government has oome to the conchuion that any oompulsory recognition of |i union does not m vt nufDoae of tnde imfaMimovement. It would be in the interests both

of the workers as well as of the employers to have the volunory recognition, and that practice is proving very healthy, Nonimplementation of that law has not come in the way of sound trade union movement, which, from the figures, the House will know, has progress considerably. In 1946-47, there were 980 unions, where as today there are 3,071 unions. It has not come in their way. So, I think that the Government’s decision in the matter is in the interests of everybody concerned.
Shri Sadhan Guptas May I point out that in the first place, the difference between an Industrial Tribimal and a Labour Court is obvious because it is only the Government who can refer or not refer to the Industrial Tribunal, whereas in the case of a Labour Court, the trade unk>n has an access as of right. Is it a £sct that in view of these drcumstances, the Act has not been brought into operation and the Parliament’s decision has been flouted because the Government now flcels that it* is no longer useful to bring the Act into operation?
Mr. Depnty-Speakert In the question that is being put, there is a long satatement. What comes up after the long statement will be difficult to know. A question should be simple and precise so that an answer also may be given to it.
Shri Sadhan Gupta: The simplequestion is this. Is it not being brought into force because the Act has served its purpose and did not serve to rally the workers behind the ruling party and also because.....
Mr* Deputy-Speakers One question might be answered.
Shri Sadhan Guptas It is part of thesame question----- and also because ifthe Act is brought into force, the employees might be alienated and the election fund might be affectcd.
Shri Khandubhai < Deaai: I havegiven a reply and I have got nothing more to add to ir.
Shri T. B. Vittal Raos May I know if in the chapter on labour policy in the Second Five Year Plan it is laid down that legislation should be undenaken for determining the principles for the grant of recongnition, and if so, when that legislation will be brought forward?
Shri Khandubhai Deaais As far asrecognition before the law is concerned  ̂every union is recognised before the Industrial Tribunal, and the condliation machinery.
Shri Velayudhans Is it the employers* attitude or the Labour Ministry that is responsible for not bringing this Act into fofoe?



7 7 1 Oral Answers 30 NOVEMBER 195<) Oral Answers 772

Mr* Depaty-SpM lwt How the boa. Member came to that inference I do noi know.
Shrl Abid Alix It is entirely wrong.

Shrl Velavttdhaiix The answer should come from the Minister.
Shri iOuuiAaUuU Detail It has been already answered. ‘No* is the answer.
Shrl PttnaooMi Has the hon. Minister sot fiffures to show how many unions wanted recognition during last year and how many were refused ?
ShH Khaadubhal Dm I t I requirenotice.
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Oua M uganeae Mines
*643. Shrimati Renu CSiakravartty:Will the Minister o f  Labour be plcas> ed to state:
(a) whether complaints have been received &at the creches of the Indian Iron and Steel Company’s Manganese Mines at Gua, Distria Smgbhum are not constructed in conformity with the Mines Creches Rules; and




